
the Government of Kerala for taking 
up oil exploration in Kerala Coast;

(b) if so, the main features of the 
proposal; and

(c) what decision has been taken 
by the Central Government thereon?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) Yes, 
Sir.

(b) The request of the Government 
o f Kerala is for exploration off the 
Kerala coast in order to determine the 
oil prospects there.

(c) The surveys conducted so far in 
the Continental Shelf off the Kerala 
coast have not indicated good sedi
mentary deposits except towards the 
deeper portions of the Shelf. The 
ONGC has plans to conduct further 
seismic surveys in this area.
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Drilling of Oil in Cauvery Basin

SHiRI K. GOPAL; Will the Minister 
of PETROLEUM be pleased to state:

(a) whether drilling of oil is going 
on in Cauvery Basin; and

(b) if so, the results achieved so 
far?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) and
(b). No drilling is being conducted at 
present. The wells drilled earlier 
onshore did not indicate presence of 
oil or gas in commercial quantities. 
Drilling in the offshore areas of 
Cauvery Basin is expected to be taken 
up shortly.
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Abrogation of the Constitution (42nd 
Amendment) Act

32. SHRI BASHIR AHMAD:
SHRI HUKMDEO NARAIN 

YADAV:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased
to state:

(a) what steps Government propose 
to take to make ineffective or abrogate 
the Constitution (42 nd Amendment) 
Act and restore the fundamental rights 
guaranteed to the citizens under the 
Constitution and to restore the Inde
pendence of Judiciary; and

(b) whether Government propose to 
appoint a Committee to review the 
nppoinlment of committee Judges?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Government 
will place before Parliament a com
prehensive Bill to amend appropriately 
tho Constitution of India.

(b) No, Sir.
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